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MA 1408 2005

OA 1620 !002

Preseiif.; Mrs.Moenu Mainse for Sfiri B.S.Mainoe, counses for appiicaar.s.

MA 14(-:-/2005

>his appMcarion has been filed for con-cction of Ine order dated IH.5.2005 in OA

1620/2i; )2. it is stated thai: (he OA was filed by iour applicants iucltiding Sbri Jai Rara. wiio

was ai-j ;.yed as applicant no.4, but in the order dated 18.5.2005, thename ofShri Jai Rajii has

not be.- i mentioned. Tus only prayer made in tl^e application is for ajkiition of his name

which ieems to be aii inadvertent cierical en'or. Copy of the appiicatiori has been given to

the oj • osite- aide but nobody jippcfirsct on behalf of respondents.

Accordijigly the prayer made in'the -appiication is allowed smd the n?iriie of Jai 'Rain,

applit^mt no.4 be entered in the order-dated 18.5.2005. MA 1408/2005 fitands disposed of.

_ Regi: ry shall carry out th-a con ection and Goiimnunicafe it to the parties.
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